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 proper  sources  of  water  supply.  Of
 these,  3700  villages  have  been  provided
 with  water  supply  facilities.  The  remain-
 ing  villages  are  proposrd  to  be  coverrel
 in  the  course,  of  1982-8.

 Shri  Chhitubhai  Gamit  said  that  ia  the
 tribal  scheme,  enough  provision  has  not
 been  made.  I  wish  to  inform  that  the
 provision  has  been  substantially  inceeas-
 ed  from  Rs.  39.  0  crores  to  Rs.  47.15
 crores  for  the  vear  1g8o-81.  There
 is  another  mention  about  the  Salt  Gess
 Fund  and  the  use  thereol)  Sir,  the
 Salt  Enquiry  Conmitter  bas  been  look-
 ing  into  this  matter  and  the  CGommi-
 tlee,  appointed  by  the  Governinent  of
 India,  has  submitted  its  report.  Lam
 sure  the  Committee's  report  will  be  given

 the  utrags:  consideration  and  efforts
 will  be  maids  to  use  it  io  tie  adva-
 tage  of  those  areas  warre  अ ਂ।  हि.  जिन
 ing  produced.  ।  think  ।  धन  cavered
 all  the  points  raised  by  the  hen.  Mem-
 bers,  ।  क क  that  the  budget  be  adop-

 ted,  "

 कैद.  (उन  ATRM ्  १४  :  Tae  question  is:

 “Tnat  the  respective  sums  not
 ceeding  the  amounts  on  Revenue  Account
 and  Capital  Account  shown  in  the  third
 column  of  the  Order  Paper.  be  granted to  the  President  out  of  the  Consolida=
 ted  Fund  of  the  State  of  Gujarat, on  account,  for  or  towards  defraying  the
 chargers  during  the  year  ending  on  the
 उडा  day  of  March,  1981  in  respect of  the  heads  of  demands  entered  in
 the  second  column  thereof  agains
 Demands  Nos.  2,  to  -  ‘.  tu  20
 and  22  to  41.”

 The  Motion  was  adapted.

 Mr.  CHAIRMAN  :  ।  shall  now  put the  Supplementary  Demands  for  Grants
 to  vote.  Tue  question  is  :

 “That  the  respective  Supplementary sums  not  exeeeding  the  amounts  on
 Revenue  Account  and  Capital  Account
 shown  in  the  third  columu  of  the  Order
 Paper,  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Gujarat.  to  defray  the  charges  that
 will  come  in  course  of  payment  during the  year  ending  on  the  gist  day  of
 March,  100  in  respect  of the  following

 .

 "Published  in  Gazette  of  «India

 MARCH  15,  1980  Gujarat  Appropriation  152.0
 (Vote  on  Account)

 Bill

 demands  entered  in  the  second  column
 thereof—
 Demand  Nos.  2.3,  5  to  72  lata.  tg

 to  2p,  2g  to  52,  56  111.0  By,  66,  G7  and  6g
 to  11.0

 The  Motion  was  adop  td.

 SHRI  MAGANBH.AI  BARTO  :  wanted
 to  ask  ane  ur  two  questions.

 SHRE  २.  VENKATPARAMAN  :  You
 can  come  tomy  racm,

 MR.  CHAIRMAN  :  This  is  an  in
 terim  budget.  The  han.  Finance  Minis-
 wer  at  the  Centre  isdealing  with  it;
 there  will be  an  opportunity  inthe  .Asset-
 bly  to  deal  with  this  matter  Tater,

 SHRI  MAGANBIIAL  BAROT  :  ।
 is  in  continuation  of  the  reply  which
 he  has  given  here,  that  ।  पा (  111.0  ask
 some  questions.

 MR.  CHAIRMAN  :  स  has  requested
 you  to  contact  him  in  his  chamber.

 SHRI  MAGANBAHAT  BAROT  :
 A  reply  here  willgive  greater  assurance.

 MR.  CHAIRMAN  :  11  does  not
 look  nice,  ।  am  in  the  process  of
 putting  it  to  vote.

 17.25  bra.

 GUJARAT  APPROPRIATION  (VOTE
 ON  ACCOUNT)  BILL*,  1980

 THE  MINISTER  OF  FINANCE  AND
 LNDUSTRY  (SHRI  R.  VENKAT.ARA-
 MAN):I  beg  10  1ove  for  leave  to
 introduce  a  Bill  to  provide  for  the  wth
 drawal  of  certain  sums  from  ante.  of
 the  Consolidated  Fund  of  the  Siaie  of
 Gujaratfor  the  services  of  अ  pari  of  the
 financial  vear  igio-U1.

 MR.  CHAIRMAN  :  The  question  is:

 “That  leave  be  granted  to  introduce
 a  Lill  to  provide  for  the  Withdrawal
 of  certain  sums  from  ancdout  al  the
 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  a  part
 of  the  financial  year  roffo-81."

 The  motion  was  adopted
 भाए  ८.  VENKATARAMAN  :  1  र

 trodlucef  the  Bill.

 eee
 Extraordinary,  Part  II,  Section  2,  dated  15-3-8o.

 tIntroduc-.l/  Moved  with  the  recommendation  of  the  President.
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 MR.  CHAIRMAN  :  Mr  Venkatara—

 Man  again.

 SHRI  ८.  VENKArARAMAN  :  ।
 beg  to  move.Ft

 “That  the  Bill  to  provide  for  the
 with:  lrawal  of  certain  sums  from  and
 aut  of  the  Conselidated  Fund  of  the
 State  of  Gujarat  for  the  services  of
 a  partef  che  financial  year  सीली,
 he  taken  into  consideration.”

 SHRT  MAGANBHAL  BAROT  :  I
 want  fo  ask  a  questian.  This  is  the
 stage,  Sir.

 MR.  CHAIRMAN  :  This  is  an  App-
 ropriation  Bill,  You  should  have  given
 notice,  if  yau  wanted  to  ask  a  question.
 You  ¢an  contact  thre  Ménister  in  his
 chamber.  7

 SHR  MAGANREIAT  BAROT:  ह.
 only  want  a  small  infarmation,  if  the
 hon.  Minister  is  inclined  to  give  it,
 since  the  Minister  ison  the  Gujarat
 budget,  and  the  Appropriation  Bill.
 [In  principle,  the  Gujarat  Government
 has  वजूह  (1  the  establishment  of  a
 North  Gujarat  University.  The  present
 Gujarat  University  is  te  be  clivided  into  two
 universities  biz,  the  Ahmedabad  Univer-
 भ  antl  one  universtiy  for  the
 rest  of  othe  =  North  Gujarat  areas.
 This  scheme  lias,  in  principle,  been  ace-
 ptel.  ancl  only  awaits  a  favourable
 respouse  from-the  Union  of  India,  Now
 that  both  the  watters  are  with  him,
 will  he  kindly  answer  this  question  में

 MR.  CHAIRMAN  :  ।  ।  better  for
 you  ca  cantact  the  Minister  in  his
 chamber.  He  may  hesitate  to  give  the
 information  here.  Morcover,  you  -have
 raised  the  matter  in  your  speech.

 Now  the  question  is  :

 “Thatthe  Bill  to  provide  for  the  with-
 drawal  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  the  State
 of  Gujarat  for  the  services  of  थ  371.0
 o!  the  financial  year  1980- —B1,be  taken
 into  consideration.”

 The  motion  was  adopied.

 MR.  CHAIRMAN  :  Now  we  take
 ७  clauses.  The  question  is  :

 “That  clauses  2,3,  and  the  Schedule
 stand  partof  the  Bill.”

 The  motion  was  adapted.

 Bill
 3

 Clarsis  ए,  हु  and  the  Schedule  were  added  to  the
 Bill,

 Clause  ।,  the  Enacting  Forma  and  the  Title
 were  added  to  the  Bill.

 SHRI  ८.  VENKATARAMAN  :  I
 hee  ote  9  move,

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN: The  question
 is:

 “That  the  Bill  be  passed."

 The  motion  was  adopted.

 GUJARAT  APPROPRIATION  BILL*
 1980

 17°28  hrs,

 THE  MINISTER  OF  FINANCE
 AND  INDUSTRY  (SHRI  पर.  VEN-
 KATARAMAN):  ।  beg  ww  move
 for  leave  to  introduce  a  Bill
 to  authoriss  payment  and  appropriation
 of  certain  further  sums  from  and  out
 of  the  Gonsolidatedd  Fund  of  the  State
 of  Gujarat  for  the  services  of  the  finan-
 cial  year  1979-80,

 MR.  CHAIRMAN  :  The  question  is  :

 “That  Irave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and  app—
 ropriation  of  certain  flirther  sums
 from  anc  out  of  the  Consolidated
 Fundof  the  State  of  Gujarat  for  the’
 services  1016.0  the  financial  year  1979-80’

 The  motion  was  adopted.

 SHRI  २.  VENKATARAMAN  :  I
 introducet  the  Bill.

 MR.  CHAIRMAN:  Mr  Venkatara-—
 man  again.

 SHRI  5.  VENKATARAMAN:  I
 beg  to  move गे

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  Turther
 sums  from  anc  out  of  the  Consoli—
 dated  Fund  of  the  Stair  of  Gujarat
 for  services  of  the  financial  year  1979-80
 be  taken  into  consideration.”

 MR.  CHAIRMAN :  The  question  is:

 “That  the  Bill  to  authorise  payment
 and  appropriaticn  of  certain  further

 =a  i
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